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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE AT KOLKATA

O.A 12 of 2024 /EZ

In the matter of :

In Re : ‘14 Cottahs Mahisbathan pond turns into field, BMC steps
in Kolkata West Bengal’

........... Applicant
Vs
Principal Secretary, Department of Environment & Ors.
.......... Respondents
INDEX
" SL.No. Particulars Anncxures Pageé No.
1. Affidavit on behalf of the _;e_sf)()rid_cﬁtiﬂ__ - 7”’0 a
| |no.6,7,8&09. — I | R
2. Photocopies of C.S. R.O.R. and two “A” 9\
registered Bengali Saf Kobalas of the Collectively ”"'3
i year 1941, - . S
3. Photocopies of R.S and L.R. R.O.R. | 2|y _
' Collectively 93 3 7_1
4, Photocopies of noticedated 09.01.2024,  «c» |
vide Memo No. 22/ | Collectively BBF’Z/#

BLLRO/RHT/2024and representation
dated 08.01.2024

7 D. Photocopy  of  application, dated “D” |
g 05.02.2024 H5~49 |
0 Photocopy of the said letter dated |  “E” 5'0 ,__ﬁég
22.03.2024 and notes of Argument on
Affidavit I )
7. Actual colored photographs including

TP'\”
surroundings on the land - n. 5?_




70

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE AT KOLKATA

0.A 12 of 2024 /EZ

In the matter of :

In Re : ‘14 Cottahs Mahisbathan pond turns into field, BMC
steps, in Kolkata West Bengal’

........... Applicant

Vs
Principal secretary Department of Environment & Ors.

.......... Respondents

COUNTER AFFIDAVIT ON BEHALF OF THE
RESPONDENT NO. 6, 7, 8 & 9.

I, Samar Kumar Mondal, son of Late Bhimchandra Mondal,: aged
about 73 years, by faith Hindu, by nationality Indian, by occupation
business, residing at MB 38, Mahisbathan, Salt Lake — Sector V, Post
Office - Krishnapur, Police Station - Electronic Complex, Ward No. 28,
Kolkata - 700102, District- North 24 Parganas, do hereby solemnly affirm

and sincerely state as follows :

e That I am the Respondent No. 8of the instant Original Application
and as such I am well acquainted with the facts and circumstances
of the case and I have been duly appointed by the Respondent Nos.

6, 7 & 9 as a constituted Attorney through power of Attorney,

SK. NAZRUL ISLAM
Arga Knlkata

Expiry Date
15.08.2024
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dated 5t February, 2005 and otherwise competent to swear this

affidavit on my behalf and on behalf of the Respondent No. 6,7 & 9.

That the Hon’ble Tribunal had taken up suo moto of a news article
published in National Daily “The Times of India” on 05.01.2024
and initiated the proceedings. By an order dated 11.01.2024 made
the direction to implead the Principal Secretary, Department of
Environment, Govt. of W.B, Principal Secretary, Department of
Fisheries, Govt. of W.B, West Bengal Pollution Control Board,
through it’s Member Secretary, Kolkata, Bidhannagar Municipal
Corporation, through it’s Commissioner, Kolkata and District
Magistrate, North 24 Parganas as Respondent No. 1, 2, 3, 4 & 5

respectively.

That the Respondent No. 6 to 9 are the joint recorded owners of the
land measuring 26 decimals (cquivalent to 15 Cottahs 12
Chittacks and 5 Sq. Ft.), lying and situated at J.L. No. 18, Mouza -
Mahisbathan, comprised in C.S. Dag No. 221, corresponding to
RS. & LR. Dag No. 166 under C.S. Khatian No. 193,
corresponding to R.S. Khatian No. 210 and L.R. Khatian Nos.
633,634,635 and 636, Police Station — Electronic Complex, District
— North 24 Parganas and the possession of the said land remained

within their family across generations.

Area Knlkata
Regn.NG. +47/1%
Expiry Date
15.09.2024
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Original Application being No. O.A. No. 12/2024 /EZ, preferred an
interlocutory application before this Ld. Tribunal for addition of
Party beingl.A. N0.22/2024 /EZ and after considering the prayer of
the application made before the Tribunal, the Ld. Tribunal was
pleased to implead Aloke Kumar Mondal, Ashish Kumar Mondal,
Samar Kumar Mondal and Shyamal Kumar Mondal in the array of
Respondents as Respondent Nos. 6, 7, 8 and 9 respectively and
this Counter Affidavit is being filed pursuant to an order dated
13.05.2024 passed by the Hon’ble National Green Tribunal,

Eastern Zone.

That the news published in “The Times of India” on 05.01.2024,
alleging the illegal filling up of 14 Cottah Mahisbathan pond in a
matter of a week, is erroenous. The said Respondents never had
any knowledge of any water body ever having existed in the said
land and the question of changing land classification does not
arise here and the allegation of illegal filling of pond is categorically
denied and disputed by the Respondents Nos. 6 to 9. Be it
specifically mentioned that a portion of the land approximately 1.5
to 2 Cuttahs at North East portion being depressed and flat land
encouraged standing water to remain stagnant in the said low-
lying land, which becomes worse in the rainy season in the
absence of a proper drainage system. As it is known, excessive

rainfall is a natural cause of water-logging and water may remain
—

Expiry Date
15.99.2024
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permeability though in other seasons there is no trace of water in
the said land. For this verv reason, during monsoon season the
said portion of the entire land has some rainwater, clogged therein,
as a result of which debris are also dumped by the locales. The
rest/major portion of the said land in question remains as vacant
land till date, as the locales often use the land for festivals and
other functions, therefore it cannot be said that the Respondents

No. 6 to 9 have changed the nature of land.

That the title over the property is not in dispute and the ownership
of the said property, has a clear flow. Ownership originally
belonged to one Smt. Bijan Bashini Mondal, wife of Balaram
Mondal, both since deceased (through whom the property was
devolved upon the Respondent No. 6, 7, 8 & O, being the present
recorded owners) and the said Bijan Bashini Mondal had
purchased the said land as “Shali” by classification, by virtue of
two separate indenture executed in the year 1941, from the then
C.S. recorded owners namely Santosh Kumar Mondal, Biswanath
Mondal and Bipracharan Mondal. That in the “Tapashil” (Schedule)
of both the deeds of 1941, the land transferred under C. S. Dag No.
221, clearly described and mentioned as “Shali” by classification
and also in the C. S. Parcha of the C. S. recorded Owners SO
abovenamed, under C. S. Khatian No. 193, the entire C. S. Dag No.

221 (corresponding to R. S. & L. R. Dag No. 166) was clearly

Arsa Knlkala
Regn.Ne. 447/19
Expiry Dale
15.09.2024
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said land was “Shali” from the very beginning i.e. since the framing
of oldest Record of Right of the land of West Bengal, framed at the
time of C. S. Zarip (popularly known as Cadastral Settlement
Zarip).

Photocopies of the said C.S R.O.R. and two registrar Bengali
Saf Kobala along with translated copies are annexed herewith

collectively marked with Letter “A”,

That it is needless to mention at the time of framing the Revisional
Settlement RORin the name of Late Bijan Bashini Mondal (our
predecessor in title) under R. S. Khatian No. 210, the concerned
authorities of B.L. & L.R.O, had inspected the said plot in question
and probably, uponfinding the rainwater in the low vacant land,
altered the land classification from “Shali” to as “Doba”

erroneously.

That the transformation, if any, of the subject-land is an act of
nature and no fault is attributable to the respondents herein, more
particularly, in the present facts and circumstances especially
when the petitioner did not reap any benefits thereof. The
invocation of jurisdiction as per Section 4C or 4D of the West
Bengal Land Reforms Act could only arise when the transformation
of land is a sequel to an active intervention of a person interested

in the land. In this ,ca.se,_t\he respondents did not play any role
- NS
whatsoever. 2" TA R

Expiry Date
15.09.2024
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That a piece of land under classification “Doba” generally can’t be
the area of 26 decimals, if the exhaustivecertain limit of that
particular classification “Doba” is taken into consideration. Thus
eventually at the time of framing L. R. ROR the land classification
further altered from “Doba” to “Pukur” considering the area of
land, thus presently the land is classified as “pukur” in the L.R.
ROR.

Photocopies of the said R.S with translate copy and L.R.

R.O.R. are annexed herewith collectively marked with Letter “B”.

That the Respondent Nos. 6 to 9 received aNotice u/s 4C(5) of
WBLR Act, 1955, dated 09.01.2024 vide Memo No. 22/
BLLRO/RHT/2024 from the B.L.& L.R.O, Rajarhat bearing the
following subject: “Notice regarding illegal filling of water body”
whereby and whereunder the said Respondents were informed that
the nature character of the said land had been changed by the said
Respondents, contrary to its classification as “pukur’in the L.R.
Records and were directed to inform as to why necessary legal
action would not be taken within 7 days of receipt of the said
memo.On receipt of the same,the Respondents replied to the said
notice on 18.01.2024 and meanwhileobtained and accumulated
the C. S., R.S Record of Rights. Upon perusal of the same,
surprised to find that the said land has been erroneously classified

as ‘doba’ (by penmi A h the then existing word Shali) and

Arga Knlkata
Expiry Late
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then classified as ‘Doba and pukur’ at the time of framing R.S. and
L.R. Record of Rights, respectively. Such fact came to the
knowledge of the respondent nos. 6 to 9,only on receipt of the
aforesaid notice from B.L.& L.R.O, dated 09.01.2024. The
Respondents had no previous knowledge of such error in
classification of the said land prior to receipt of the C.S. & R.S.
ROR.For that reason just after getting the C.S & R.S ROR the
Respondent Nos. 6 to 9, further made a reply dated 24.02.2024,
against the Notice u/s 4C(5) of WBLR Act, 1955, dated 09.01.2024
to the B.L & L.R.O, Rajarhat narrating all the facts of erroneous
record of classification of land and the said reply was received by
the office of the B.L. & L.R.O, Rajarhat on 27.02.2024 vide receipt
No. 1267.

Photocopies of the said notice and representations/ reply
made thereafter are annexed herewith collectively marked with

Letter “C”.

Thatafter getting the Knowledge of erronecous classification in
consecutive RORs, the said Respondentsuponconsultation with
their advocate,undertook necessary steps by filing an application
u/s 50(1)f of WBLR Act, 1955 before the B.L.& L.R.O, Rajarhat,
though our Ld. Counsel on 05.02.2024 and the same is pending

for adjudication and disposal.

marked with Letter “D”.

Area Knikata
Rogn.Ne. 447/1¢
Expiry Date
15.09.2024
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2. That in furtherance the Respondent No. 4 herein being the
Corporation, had called for a hearing over the issues by issuing a
letter dated 22.03.2024 vide Memo No. 876/BMC/GS/2024 and
the Respondents on receipt of that appeared before the
Corporation on 28.03.2024 at about 12.00 noon and as per the
direction of the Commissioner filed a notes of Arguments on
Affidavit signed by all the Respondents Nos. 6 to 9 on 01.04.2024
and the same was received by the receiving department.

Photocopy of the said letter dated 22.03.2024 and Notes of

Argument on Affidavit is annexed herewith and collectively marked

with Letter “E”.

13. That the said respondents never had any knowledge of any water
body especially because at the time of purchase of the said Land
the same was classified as “Sali” i.e. Agricultural Land.
Furthermore out of the total land comprised in R. S. & L. R. Dag
No. 166, a portion/s was donated by predecessor-in-interest of the
Respondents to a school namely “Mahisbathan Jatiya Pathshala”
and there also situated a club building namely “Dr. Bidhan
Chandra Ray Smriti Sangha” and both of the school and club are
in their respective possession for the past 71 and 51 years

. respectively without any dispute. Thus, it is clear and concise that

\.I-ﬁ Kelkala
<egn.No. 447118 Actual colored photographs including surroundings on the
Expiry Dale . ‘ ) _
15.09.2024 d is annexed herewith and collectively marked with Letter “F”.
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14, That 1 also say in a verification report as submitted by
Bidhannagar Municipal Corporation on Affidavit on 10.05.2024,
being the Respondent No. 4, it is not written that a pond is recently
filled up instead it is written that maximum portion of the property
is found as Danga Land (approximately 22 Dec.) and some garbage
and excavated earth is seen scattered here and there.

15.  That in the said conspectus of facts, the said respondents having
no knowledge of the previous existence of any water body, cannot
be held responsible for filling up of the same.

- Z \A:- 6- Jhat considering the above facts and circumstances [ therefore
PSS g
* S NAZRUL ISUAS #rays before your Lordship for an order for restraining the other
' Ar-a KJ';‘:}TH espondents to take any step for restoring the said solid land to
oagyn. o Y.

E'. _,lry Ddli

17.  That the statements made in Paragraphs Nos. 1 to 7, 10 to 12 are
true to my knowledge and belief and rest in paragraph nos. 8, 9,

13 to 16 are my humble submission before this Hon’ble Court.

IDENTIFIED RBY M .
Signature of the Deponen
lA—f'@ﬂﬂ- is known to me

Advocate A A’JVOV”

Prepared in my office %m @mm Mm&ﬁ% P

Solemaly Affirmed ans
Declared hefore me 3 )39

CPC, U/S 297 (C)

ok CNS o g
& Nazry! Islam
Nolary,Cont. i w. i,

5 Yo Ae3n. ho. 347,19
C/ City Civil Cous i, Calcutta

22 JuL 20
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VERIFICATION

I, Samar Kumar Mondal, son of Late Bhimchandra Mondal, aged
about 73 years, by faith: Hindu, by occupation: business, MB 38,
Mahisbathan, Salt Lake — Sector V, P.O.: Krishnapur, P.S.: Electronic
Complex Police Station, Ward No.: 28, Kolkata — 700102 do hereby verify
that the contents of paragraphs 1 to 7, 10 to 12 are true to my
knowledge and the rest are my submissions before the Hon'ble Tribunal
and that I am the respondent No. 8 herein and I am the constituted
attorney of the respondent nos. 6, 7 and 9 and | am also well acquainted
with the facts and circumstances of the instant case. I am competent to
verify the instant application on behalf of me and for the Respondent

Nos. 6, 7, and 9.

< oo on YUy Mondal,

Signature of Applicant
Date : 23.07.2024 (SAMAR KUMAR MONDAL)

Place : Kolkata

Identified by me:

A thahsdhanty

Advocate

* / SK. NAZRUL ISLAM ‘\

Exwiry Date
15.09.2024
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1-269%5
(Non- Judicial Stamp of Rs.1-8 anna)

§d/- Uday Kumar Mondal

XEXXXXXXXXXKXK
XXXXXXXXXX
Sd/-illegible
Registering officer
157,

consideration of Rs.500/-

Vendee Vendor

Smt.. Bijan Basini Mondal, ‘Sri Uday Kumar Mondal
|

W/o Sri Balaram Mondal, son ol Late VFalik  laa
by caste - Rajbangshi, Mondal, by casle- Poundr.a
Occupaltion- Household Kasthriya, Occupalt ion- 5
work, resident of land and jama, resident
Mahishbathan, P.S. | of Mahishbathan, e.8.
Rajarhat, District 24 Ra jarhal, District Pl
Parganas. Parganas.

In the Districtl 24 Parganas, under LS.

Ra jarhat, Sub-Registry office Cossipur Dum Dum,

SK. NAZRUL ISLAM \ * '\
Area Kelkata

Rogn..ie. 447/19 | <
Expiry Date g
15.09.2024
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Pargana Kolkata at Mouza- Mahishbathan and Mahishgo
village included in touzi NO 147, owner Srijukta Babu
Bhupati Roy Chowdhury resident of No. 136A, Ashutosh
Mukherjee Road, Bhawanipur, Kolkata and Srijukta Babu

Ratipati Roy Chowdhury resident of 1A, Kader Basu

Lane, Bhawanipur, Kolkata having ryot imorkari righl
under Khatian No. 193 in the said village 1.53 acre
ol land and under Lhe said Police Station al

Mashisgot mouza under Khatian No. 193, a subordinatc

Khalian No. 23, 20 decimal of land in total in lwo
mouza under twe Khatian one atter another .71 ono
acre seventy three decimal of land bearing total jama

6-172-7 pie in which we have ryoti morkari right which
my other co-share Santosh Kumar Mondal and Biswanath
Mondal and Bipra Charan Mondal have 8 anna sharc
| have eight anna share in total 16 share of propoerly
was received by us by way ol paternal and by paying

renl. to the sharesta of the said owner

Sd/- Uday Kumar Mondal

SK. NAZRUL ISLAM
Area Kolkata
Regn.ile. 447/19 | <
Expiry Date <

15.09.2024
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While were in enjoyment and possession by virtue ol
amicable partition with my said co-sharer. I received
/1 decimal of property mentioned in the schedule on
demarcation bearing annual rent of jama of 3-6-4 pic
in my share and 1 by getting my namc mutated and by
said paying 3-4-6 pie in my name and oblaining ronl
receipt have been in enjoyment and possession of Lho
same and 1 have good marketable title in the same.
Now for receiving at other place having declared Lo
sell the said land and jama and you having offered
Lhe highest price of Rs.500 [ive hundred rupces. |
being agreeable to Lhe same do sell unto you said /|
decimal of land bhaving ryoti Mokarari right undor
Khalian No. 193 bearing annual jama of 3-6-4 pic in
4 slLale free from encumbrances and defects Lo you and
I become divested of and out of possession from thoe
same and by made over possession Lo you. You from
Lhis date stating the said land and jama under yous
possession and being the owner vesled with go  on
enjoying and possessing the same down Lo your son:ds,
son, heirs, representatives in succession in perfoecl

happiness with power to effect all kinds of transfer

Expiry Date
15.09.2024

89



such as gift, sale etc. to that we along with out
heirs and representatives do not have any plea oot
objection or claim or contention, if in future any
kind of claim or contention is raised the same will
pe void and inadmissible at all place and in all
court by this virtue of this Deed. Be it known hal |
have not heretofore transferred the said land at any
plea or by gift of sale or have not encumbercd tho
same by mortgage or 1 have nol Laken any carnest
money or have not entire any agreement for sale. Il
is In a state free from encumbrances and delccls and
under my khas possession and I do sell the samc Lo
you in Lhat state. 1f in future any fraud comes Lo
light and the property to enjoy our or your Owfl
accord and possession  then | remain  bound |

compensate Lhe said loss.

To this import 1 in sound heallh, in good laitt,
wilhoul being reguested by others, having
particularly understood the purports of this Dbeoed

received the entire amount of consideration in cash

to my satisfaction in my own accord, do exccutce [

90
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peed of Sale. Finis. 6" Kartick 1347 B.S.

corresponding to 23 October, 1940 A.D.

Schedule of Lhe property

District 24 Parganas, wunder P.S. Rajarhat, Sub
Registry office Cossipur Dum Dum, Pargana Kolkata al
mouza— Mahishbathan Vvillage, J.L. No. 18, Re-Sur No.
703 1included in Touzi No. 147, Khatian No. 193,
saminder Khatian No. 169 having Mokarari right. Under

Zaminder Khalian No. 169:-

) Dag No. 213 North Danga 19 decimal
Selt danga
7)ln Dag No. 214 N- -Do-~ L0 decimal
Passage
3)in Dag No. 221 N- Shali Out of .26,
l.axmikanta & Ors. 213 decimal
4) Dag No. 215/557 N. homestlead 232 do i
Santosh and others Land

JED g vt

Tolal seven one decimal of land and North (illegible)




Rent of the land 3-6-4 pie is payable to the owner
$rijukta Bhupati Roy Chowdhury of *136A" Ashulosh
Mukherjee Road Alipore.
Read and explained by:
Sri Pasupati Naskar
0f Sulangori
Witness:
Sri Amullya Charan
Pramanik of Mahishbalhar ’
Sri Rousan Ali
Ol Chandpur
Sri Siddheswar Chowdbiuy

Of Dumdum

Registered in Book NO. I, volume No. 46, Pages 161 Lo

163 Being No. 2695 for the year 1960

Cerlified to be the English translation ol 4 Deodl

Sale Ln Bengali.

i e
ALLEVE

®. Islam

Rid. Sentor Interpreting Otfiger (Cu:
0. 5. High Court, Caieutta
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(Non— Judicial Stamp of Rs.1-8 anna)

Sd/- Santosh Kumar Mondal

XXXXXXKXXXXXXX
XXXXXXXXXX
sd/-illegible

Deed of Absolute Sale for a consideration of Rs90/-
land .31 decimal
Vendee Vendor

Sml.. Bijan Basini Mondal, Sri Santosh Kumar Mondal,
W/o Sri Balaram Mondal, Son of Lt. Jaylal Mondal,
by caste— Rajbangshi, by caste- Poundra

Occupation- Household

Kasthriya, Occupat:ion-

work, resident of land and jama resident of

Mahishbathan, P.S. Mahishbathan, P. 5.

Rajarhat, District 24 'Rajarhat, District 24

Parganas. Parganas.

In the District 24 Parganas, under P.S.
Ra jarhat, Sub-Registry office Cossipur Dum L,
Pargana Kolkata at Mouza- Mahishbathan Villagoe

included in touzi NO 147, under owner Srijukta Babu
Bhupati Roy Chowdhury resident of No. 136A, Ashutosh
Mukher jee Road, Bhawanipur, Kolkata and Srijukta Babu

Ratipati Roy Chowdhury residenL of 1A, Kader Basu

SK. NAZRUL ISLAM \ *

Expiry Date
15.09.2024
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Lane, Bhawanipur, Kolkata under the said zaminder at
the said mouza
_2,
Sd/- Santosh Kumar Mondal
Under Khatian No. 193 - 1.73 one acre sevenly Lhree
decimal of land bearing total jam 6-12-7 pie in which
morkari

we have ryoti right we the three brothers

upon receiving the said land and jama by way of

paternal inheritance in equal share and we having

reccived 8 anna share demarcated of the co-sharc:
Uday Kumar Mondal in the remaining 8 anna share |
Santosh Kumar Mondal and other my two brother
Biswanath Mondal and Bipra Charan Mondal whi.e we {he
tull bother were in enjoyment and possession in cqual
share in the meantime by said two brothers Biswanalh
Mondal and Bipra Charan Mondal by selling unto you
have

Lheir share Lo the extent of 5-6-2-2 Kranti

become divested of the same and prior Lo Lhat my

olLther co-sharer said Uday Kumar Mondal by scliling
unto you absolutely Lhe share roeceived by him Lo the
cxtent of 8 anna have become divested of the same

lorever. Accordingly out of the said sixteen anna

SK. NAZRULISLAM\ *

*
Arga Koiull1
Regn.i10. 447/19
\ % Expiry Date

15.09.2024
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prior to the extent of 13-6-2-2 Kranti share is under
your possession by way of purchase. The remaining 2-
13-1-1 Kranti share of the said property is under
ownership and possession at present. Now 1 by selling
unto you for a consideration of Rs.90/- Ninety rupees
being the highest price prevailing at present .3]
decimal of land in my 2-13-1-1 Kranti share bearing
annual jama of Rs.1-3-1 pie mentioned in the schedulco
below and owned and possessed by me became divestcod
ol and out of possession from the same and by madce
over possession to you. You by taking the said land
and jama under your possession and being the owner
and possessor vested with my absolute right go on
enjoying and possessing the same
_3_

Sd/- Santosh Kumar Mondal
down Lo your sons, son, heirs, representatives in
succession in perfect happiness by eflecting mulatlion
in your [avour and by paying rent etc. and obtaining
receipt in your name. To that I or my heirs in
succession shall not have any make any claim o1

conlention or raise any plea or objection il in

4471w

Reagn. 0.
'Ewr't Dele

98
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future any one raises any plea or objection or mako
any claim or contention or I do the same the same
will be void and inadmissible in all Court and all
places by virtue of this Deed. Be it known that Lhero
is no defect of my title in the possession of the
said property there is no defect of any acl done by
me or it has not been given on leased to any onc and
it has been recorded under Korfa right in the name ol
Chandan Mondal and Pasupati Mondal under Khatian No.
193 subordinate Khatian No. 194 and the land undo:
Khalian No. 22 has been lel ouL Lo the tenantL Sr
Prafulla Kumar Mondal resident of said Mahishqgol.
Apart from that it has not been giftead sold o
transfer at any place or it is not charged againsL
anyone surety or maintenance. 1 do sell the same Lo
you in a state free from encumbrances and defects il
in fulure any thing contrary to this having come Lo
light you suffer any loss then | along with my hoirs
remain bound to compensate the said loss. 'To this
import 1 having understood the purporls ol Lhis bDecd,
in sound health, in good [faillh, oul of my lutl

possession and senses of mind do execute this Deed ol

/ ' ./ SN NAZRUL IS A\ %
I Arag@ Kk 5
Wil Twgn iy 47
‘kq Bairy Oaq i'-‘
SN\ 15002024 “(_,
\)‘(\\ g q@
~ |4/Er3 Z
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Absolute Sale. Finis. 21°°% Sravan, 1348  B.S.
corresponding to 6 August, 1941 A.D.
-] -
Sd/- Santosh Kumar Mondal
Schedule of the property

District 24 Parganas, under P.S. Rajarhat, Sub-
Registry office Cossipur Dum Dum, Pargana Kolkata al.
mouza- Mahishbathan Village, J.L. No. 18, Re-Sur No.
203 included in Touzi No. 147/, Khatian No. 4%z,
“aminder Khatian No. 139Ka having Mokarari right.
In dag No. 215 N. Passage, .48 deci
homestead land
In dag No. 221 N. Laxmikanta & Out of .26

Ors. Shali decimal .13 doc

B devinad

Said Khatian No. 193 in subordinale Khatian No. 194
In dag No. 244 N. passage, .02 decimal
cmbankment of pond

IN dag No. 245 N. Said, Pond .19 decimal

21 docimal

Expiry Date
15.08 2024
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Said Area at Mouza Mahishgote Vvillage, J.L. No. 20,
Re-Sur No. 204, Khatian No. 23 Zaminder Khatian No.
12 having Mokarari right under Khatian No. 193
included in Khatian No. 23:-—
bag No. 755 N. Passage Danga out of .20 decimal
.10 decimal
1n total .92 decimal
At Mouza Mahishgot Village out of .03 decimal to Lhoe
cextent of 0-3-13-1 anna share .31 thirty one decimal
ol land only that 1is 0-18-12 Eighteen cottah twelve
Chiltaks of land.
kxpl- At the 2" page in 4™ line after the word
‘Mondaler’ 1is ‘chinhita’ word is written above [he
L,

Sd/- Sanlosh Kumar Mondal

Scribe: Wilness:
Sri Rousan Ali Sri Siddheswar Chowdhury
Of Chandpur of Dumdum

Sd/- illegible
Sd/-illegible
Of Mahishbathan
Cerltified Lo be the knglish Lranslation of a Deed of

Sale in Bengali.

Area Kelkata

Rogn.ii0. 447/19
Expiry Date
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\ Dist. 24 Parganas e J.L. No. 18 -gm'
P.S. Rajarhat Re. Sur No.203 Khatian No. 193 :
o Pargana- Kolkala Touzi No. 147 ;
In respect of Superior :
Right Payable 1n respect of this right Remarks . _under Section and from |
date ‘
Khatian | Paricularsand | R |
' espective ' ess
i Ro it s Rent Cess Rent Cess 1
Brief) !
! 168 Sansanka i 1 \
W
Er;usadn Hoy —— 264 : Onth rent no ‘
S ow hu_ry Mahishgote
on [!Il&glblE) 8 anna 3-6-3 Mouza
| Anadi nath Das P Khatian No
,\ and others Re.1/- 6-12-7 23 ' \
| | |
‘\ \
i
| ‘
M ]
R ! 1
‘ ‘

1
I D e e s — : -
Group Particulars and possessor of | Share Particulars and Share | Class of tins nght aed
No this right possessof of this nght special Rule 3na l
Appenaix
DTS e b T e
185 '
Ryoli Poss. by:
ka | Bijan Basini Mondal Re.1/- | Ryoti Makarari |
W/a Balaram Mondal
l Ot SE"
|
| |

Note or changed under
Section 105//
106/108/115Kha/11 5Ga
(with Case No. & year)

(Court fees stamp Rs.10/-

e ————




_,3K...

e
! Khatian No. - o
193 Land in Khas Possession in this right

|
Dag no TPossessor Cl
| ass of R —— - — '
l| of dag the b emarks Eoial area of | Share Area of land in the
| ofeis ag qi Lhis share of this night out of
boundaries e | e Uiy
| the
Dag
. L |
1 A | Dec. —A—1bec T
l -~
128 213 Pond |19 J
|
| |
129 2134 Do House -1 07
] 1
128 215 Garden | House-4-Gola-1 48
Santesh-and )
others |
166 221 Deba = !
125 215 Homest | House—2-Uday 32
' 557 ead
| land
D157 213 Pond | House -1 06
|
|

| Khatian no. of the recipient of rent 1
|

186

Sa/- llegibie !
l Offices ey
District Record & copyiil Section
North 24 Parganas Barasal

—
@
4
X
o

Lolal are under subordmale tyht i

) - T o ) Gr.lz\d_1olal

———

\
L

e ___'_____.__-——,____,___4_,,_,__, _

Certified to be the English translation of & Record of rght in Bengali

Yoo

S 2 o
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Record dowvwniloadecd from-

BanglarBhuml R '@ﬁl?f 7\9911

SArrcdroid Ao o PSR pL,y

_ e SfS =T @2 SalE Wi S .
Land and Land Reforms and Refugee Relief and Rehabilitation Department

corels [15]@a 28 <=5
2 [07]areasn
e [018]nfEEardE

(Live Data As On 01/02/2024,14:23: 22)
(BT.Q¥ 92 18 ATH! IrSTas

T [ s iR (16 “ifawra(assa) TITSIE I
166 AP 0.26
AfSaE 92 ATTCSH Y ﬁr-r/asnﬁ S w\rr wﬁmcr(aam) T3

L SEE

634 TR PR TGS —‘“rw:r@a 0.2500

W"W TS 0.2500

Declaimer: This Record is only for information purpose. Do not treat it as official cocuments. It is not an official app. The source of these data is the official
portal of Land and Land Reforms and Refugee Relief and Rehabilitation Department (https://banglarbhumi.gov.in), which are available in public domain

SK. NAZRUL ISLAY
Areer Kolkaia
Regn.He. 447/1
Expiry Date
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Rocora dOWﬂloaded Frorr-

BanglarBhum; - geF Sriwdg o<
ANndroid Ape o

cor=i1s [15]JUTTAR 24 PARGANA
752 [07]IRAJARHAT
aTtere [018]mahisbathan

(Live Data As On 23/07/2024,19:55:52)
J.INo 18 Thana Rajarhat

Dag No Shreni Zamir Moat Pariman(ekar) Dager Myap |
166 Pukur 0.26
Khatian No Raiter Nam Pita/swami Ansh Ansh Pariman(ekar) Mantaby
633 Shyamal Kumar Mondal Bhimchandra Mondal 0.2500 0.0600 Nil
634 Samar Kumar Mondal  Bhimchandra Mondal 0.2500 0.0700 Nil
635 Alok Kumar Mondal Krishnapada Mondal 0.2500 0.0700 Nil
636 Ashish Kumar Mondal  Krishnapada Mondal 0.2500 0.0600 Nil

Declaimer: This Record is only for information purpose. Do not treat it as official documents. It Is not an official app. The source of these data Is the official
portal of Land and Land Reforms and Refugee Relief and Rehabilitation Department (https://banglarbhumi.gov.in), which are available in public domain

Expiry Date
15.09.2024
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R-@: bllrorajarhat1507 @gmail.com

— A huN ExykE (108

AFeTaH AT GOVERNMENT OF WEST BENGAL
OFFICE OF THE

LAND REFORMS OF
AOTENG, BT 38 AFTAT Q BLOCK LAND & LAND R OFFICER
RAJARHAT, NORTH 24 PARGANAS

e—-mail: blirorajarhat1507 @gmail.com

Memo no. 22 /BLLRO/RHT/2024 Date: 09. 01. 2.0 24

TO

2)

3)

4)

Shyamal Kr. Mondal
S$/0.- Bhimchandra Mondal
Mahishbathan

Samar Kr. Mondal
S/0.- Bhimchandra Mondal
Mahishbathan

Alok Kr. Mondal

8$/0.- Krishnapada Mondal
Mahishbathan

Ashish Kr. Mondal

S$/0.- Krishnapada Mondal
Mahishbathan

Sub: Notice regarding illegal filling of waterbody

On the basis of a complaint received by the undersigned, it prima facie appears that you

have changed the classification of the below mentioned scheduled land without prior approval of
the Collector. Hence you are directed to let this office know why necessary legal action would not
be taken against you within 07 (seven) days from receiving of this notice.

This may be treated as notice u/s 4C(5) of WBLR Act, 1955.

Land Schedule:

Mouza- Mahishbathan
JL No.-18
Plot no.-166

Classification - Pukur

O] Yours faithfully, .

QL

\ Block Land & Land Reforms Officer
R -~ In the rank of Assistant Director
Rajarhat, North 24 Parganas



Date : 18.01.2024.
From :

Mr.Aloke Mondal,
Mr.Ashish Mondal,
Mr.Samar Mondal,
Mr.Shyamal Mondal,
Mahisbathan, Ward no.28,
Pin — 700 102.

To
The B.L. & L.R.O,
Rajarhat.

Sir,

We, namely Aloke Mondal, Ashish Mandal, Samar Mondal, Shyamal Mondal, our aged between 65
and above, are the residents of ward no -28, Mahisbatan. Want to inform you that the land
comprised in R.S/L.R. Dag No. 166, L.R. Khatian Nos. 633, 634, 635 & 636, lying and situated at
Mouza —Mahisbathan, Ward No. 28 under Bidhannagar Municipal Corporation, Pin — 700 102, is the
solid land by physical characterization and we also donated some part of the land to “School” &
“Club”, and rest of the vacant land used to organise any type of festival & occasion purpose held in

every year. Though the said land is vacant that's why some building raw materials always lying on
the said land.

The neighbours has kept some building raw materials and soil in some porticn of the vacant land for
construction purpose and a complaint was lodged in our names for the same. Now, we are removing
the said raw materials and soil from the said land.

Thanking you,

Yours faithfully,

(1) mﬂl\ WV\M
Aloke Mondal

Shyamal Mondal

'}
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The Block land and Land Reforms Officer, '
In the rank of Assistant Director,
at The B. L. & L.R.O, Rajarhat,
District - North 24 Parganas,
Kolkata- 700 135.

From:-
1. Aloke Kumar Mondal, son of Late

S P

Krishnapada Mondal, residing at MB 40,
Mahisbathan, Salt Lake — Sector V, P.O.:
Krishnapur, P.S.: Electronic Complex
Police Station, Ward No.: 28, Kolkata —
700102.

2. Ashish Kumar Mondal, son of Late
Krishnapada Mondal, residing at MB 39,
Mahisbathan, Salt Lake — Sector V, P.O.:
Krishnapur, P.S.: Electronic Complex
Police Station, Ward No.: 28, Kolkata —
700102;

3. Samar Kumar Mondal, son of Late
Bhimchandra Mondal, residing at MB
38, Mahisbathan, Salt Lake — Sector V,
P.O.: Krishnapur, P.S.: Electronic
Complex Police Station, Ward No.: 28,
Kolkata — 700102;

4. Shyamal Kumar Mondal son of Late
Bhimchandra Mondal, residing at MB
39, Mahisbathan, Salt Lake — Sector V,
P.O.: Krishnapur, P.S.: Electronic
Complex Police Station, Ward No.: 2_8,
Kolkata — 700102

Datgd: day of February, 2024
Ref: Notice u/s 4C(5) of WBLR Act, 1955, dated
¢ 09.01.2024 vide Memo No. 22/
BLLRO/RHT/2024
Subject:- Reply to the above referred notice.
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Sir,

We the undersigned have received the notice dated 09.01.2024 from your
concerned department, whereby we were asked and directed to let your
office know why legal action would not be taken against us for changing
classification of the land mentioned under land schedule of the said notice.
In context of the same as well as in reply to the said notice made under

section 4C(5) of WBLR Act, 1955, we would like to reply as follows;

1. That we, Aloke Kumar Mondal, Ashish Kumar Mondal, both sons of
Late Krishnapada Mondal and Samar Kumar Mondal, Shyamal
Kumar Mondal, both sons of Late Bhimchandra Mondal, are the joint
owners of the land in question, situated at Mouza - Mahisbathan, J.
L. No. 18, comprised in C. S. Dag No. 221 corresponding to R. S. &
L. R. Dag No. 166, under C. S. Khatian No. 193, corresponding to R.
S. Khatian No. 210 and L. R. Khatian Nos. 633, 634, 635 & 636. Our
Predecessor in interest had purchased the said land by way of
registered sale deeds from the former owners of the land in the year
1941 and since 1941 the said land has remained within the

possession of our family across generations.

2 That after receipt of the said memo, we obtained and accumulate the
C.S., R.S. and L.R. Record of Rights. Upon perusal of the same, we
were surprised to find that the said land has been erroneously
classified as ‘doba’ and ‘pukur’ in the R.S. and L.R. Record of Rights,
respectively. Such fact came within the knowledge of the applicants
only after receipt of the said memo dated 09.01.2024 and as such,
the applicants had no previous knowledge of such error in

2 classification of the said land.

3. That the original owner namely Smt. Bijan Bashini Mondal, wife of

—

Balaram Mondal, both since deceased, through whom the propertx‘ Q [ 94 ,],\

was devolved upon us (being the present recorded ownersy had’

3 I \
purchased the schedule land “Shali” by classification. In the% _:’ LISLAM \ »

"D XKala
«“Tapashil” of both the deeds of 1941, the land transferred undb‘l‘ CIS N0 a7/1g

Dag No. 221 clearly described and mentioned as “Shah. by ~-,'. (o 5
classification and also in the C. S. Parcha of the C. S. reo% ‘ ‘7(};/”
Owners, vide C. S. Khatian No. 193, the entire C. S. Dag No. 1 WAv) :

(corresponding to R. S. & L. R. Dag No. 166) was clearly classified as

-—_,...-r
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“Shali Thus it is crystal clear that the classification of the scheduled

land was “Shali” from the very beginning and there must not be any
doubt about that.

That at the time of framing Revisional Settlement ROR in the name
of Late Bijan Bashini Mondal under Khatian No. 210 erroneously the
schedule land measuring 26 decimals classified as “Doba” to its
entirety instead of “Shali”. Be it highlighted here that a piece of land
under classification “Doba” can’t be the area of 26 decimals, if the
exhausted limit of that particular classification is taken into
consideration and the most surprising fact is that at the time of
framing L. R. ROR the land classification erroneously altered from
“Doba” to “Pukur”, thus presently the land is classified as “pukur”.

Copies of 2 (two) nos. of registered Deed (Bengali Saf Bikray Kobala),
are attached herewith marked with Letter — “A”

That there exists no pond in the schedule land, neither in past nor
in present. It should be further added here that out of the total land
of R. S. & L. R. Dag No. 166, a portion/s was donated by our
predecessor to a school namely “Mahisbathan Jatiya Pathshala” and
a club namely “Dr. Bidhan Chandra Ray Smriti Sangha” and they
are in their respective possession for the past 71 and 51 years

respectively.

Copy of the present drawing with swing physical use and actual

photograph of the land are attached herewith marked with Letter -
“Bn

That we being non prudent persons never felt the necessity of having
C.S. & R.S. Parcha issued in the name of our predecessor in interest
but after receiving your notice under this reply, we have withdrawn
the certified copies of all the necessary RORs of different settlements
and got the clear view and knowledge of the erroneous alteration of
classification of the schedule land. We had no previous knowledge of
such error in classification of the said land, thus steps were not
taken as per Law and few days ago we have made an application
before you U/S 50(1)f of W.B.L.R Act, 1955 for correction of ROR

__._,__\
classification of the schedule land, which is pending for disposal. ; A Q\‘-{
AN
// ) \\
Page 3 of 5 S“ MUL ISW * \
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Copy of the said application attached herewith marked with Letter —
“CH

That at the time of purchasing the aforesaid land, the said land was
classified as ‘sali’, i.e. Agricultural Land in the C. S. Record of Rights
and the same was erroneously altered to ‘Doba’ in the R. S. Record
of Rights and the same was further erroneously altered to “Pukur” in
the L. R. Record of Rights and based on such erroneous

classification, the said memo has been issued.

Copies of the C. S. and R. S. R.O.R of the said land are attached
herewith marked with Letter — “D”.

That from the paragraphs above made it is clear and concise that the
said land of the notice under this reply was never been a pond, even
the geo satellite imaging of the said land reveals that there was no
pond in its any form and manner. Thus the question of changing
land classification does not arise here and the allegation of illegal
filling of pond is simply being denied by us. As we have done nothing
beyond our scope and legality, the question of taking legal action by

your authority against us, has no relevance in this case.

That from the official website of the National Green Tribunal Eastern
Zone, we have come to learn that The Hon’ble National Green
Tribunal Eastern Zone Bench, Kolkata had on its own motion, upon
taking cognisance of a news article titled ‘14-cottah Mahisbathan
pond turned into a field, BMC steps in’ published in the national
daily, namely ‘Times of India’ on 05.01.2024 (hereinafter referred to
as ‘said article’); registered the present Original Application being
0O.A. No. 12/2024 /EZ (hereinafter referred to as ‘said application’)
and after getting such knowledge we have filed an application before
the said Hon’ble National Tribunal for addition of parties as

application.

."l ¥/ SK 1 Al
Copy of the said application attached herewith marked with, etle‘r =

“E” L )\ Q"H' ]
)\ .

We states that the said article refers to a 14-cottah poﬁ@ &\géie .20
within Ward No. 28 of the Bidhannagar Municipal Corporati (; %lcht_:,: E | /

Page 4 of 5
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has been allegedly filled up and turned into a field. The actual fact is

that there was no pond in the land in question in any manner

whatsoever.

Under this circumstances it is humbly prayed to discharge us with all
the false allegations made against us regarding illegal filling of
pond/water body and do the needful in this regard.

Thanks & Regards,

D BRAN oo (W (2P
3) %&W@WM“M

4)S by e 1™ omddecf

’
I
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To

The B. L. & L.R.O, Rajarhat,
District - North 24 Parganas,
Kolkata- 700 135.

Gamar Wararlimda!
olleton_bairnan Morf A

N

Copy to:-

Ld. ADM&D.L. & L.R.O.,

Barasat, District - North 24 Parganas,
Kolkata- 700 124.

In the matter of:-

An application on behalf of the
applicants for correction of record of

rights U/S 50(1)f of W.B.L.R Act, 1955.

AND

In the matter of:-

1. Aloke Kumar Mondal, son of Late
Krishnapada Mondal,
' 2. Ashish Kumar Mondal, son of Late

4 Krishnapada Mondal,
/3. Samar Kumar Mondal, son of Late

Bhimchandra Mondal,
e 4. Shyamal Kumar Mondal, son of Late
Bhimchandra Mondal,

All are presently residing at MB 39,
Mahishbathan, Salt Lake, Sector V, Post
Office — Krishnapur, Police Station —
ECPS, Ward No. 28 of Bidhannagar

Municipal Corporation, Kolkata-
700102.

.............. Applicants

In the matter of:- An application for

Correction of the classification of land

from “Pukur” to “Shali” in the LR




3
§3ra”
€ &
3]

ey
. § § g
P
()Q -
records of rights rccorded‘?n t@iamc of
the applicants.

Most Respectfully Sheweth:-

1.

That the applicants herein are the joint recorded owners as per their
respective shares of All that the piece and parcel of land
admeasuring an area of 26 decimals, be the same a little more or
less, lying and situated at and being comprised in Mouza -
Mahisbathan, J.L. No. - 18, Re. Su. No. 203, Touzi No. 147, in C.S.
Plot Dag No. 221 corresponding to R. S. & L.R. Plot Dag No. 166,
under C. S. Khatian No. 193, corresponding to R.S. Khatian No. 210,
corresponding‘ to L.R. Khatian Nos. 633. 634, 635 & 636, Police
Station — ECPS (formerly under Police Station — Rajarhat), Kolkata -
700102, within limits of Bidhannagar Municipal Corporation, under
Ward No. 28, under District - 24 Parganas (North), which is the
subject matter of the instant application.

That the applicants after getting the title from their predecessor-in-
title by virtue of a testamentary document (registered will) made in
their favour and after obtaining the probate from the competent
authority they duly applied before the B.L. & L.R.O, Rajarhat for
mutating the abovesaid property in their respective names and in
furtherance the ROR have been issued in their favor under L.R.
Khatian Nos. 633. 634, 635 & 636 respectively and in the said issued
ROR the classification of the subjected land (under the “Jamir Sreni”
column) is erroneously written as “Pukur”, though the schedule land

was never been a Pukur instead it is a low land /field.

That the original owner namely Smt. Bijan Bashini Mondal, wife of
Balaram Mondal, both since deceased, through whom the property
was devolved upon the present applicants, purchased the schedule
land from the C.S recorded owners by virtue of Two Bengali Saf
Kobalas, both executed in the year of 1941. In the said two registered
documents under the heading “Tapashil” the land transferred under

116
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withdrawal of the C.S. & R.S. ROR, the scenaritf got cleared to the

applicants and eventually this application is being made.

¥

8.  That it is required to make correction of Record of Rights, in respect
of L. R. Khatian Nos. 633. 634, 635 & 636 by changing the
classification of land from “pukur’ to it’s original classification as
«ghali” of the land comprised in L. R. Plot Dag No. 166, otherwise the

applicants will highly be prejudiced and as well as litigation may
arise in future.

9. That this application is bonafide one and for the ends of justice.

. i) under the above circumstances it is
therefore prayed that your kindness would
graciously be pleased to make correction of
Record of Rights Dby changing the
classification of land comprised in L. R. Plot
Dag No. 166 from «pukur” to it’s original
classification as Shali” under the provisions

of Law.

And/or

Any other order/orders as your Honour may

deem fit and proper.

Schedule- A

All that the piece and parcel of land admeasuring an area of 26 decimals,
be the same a little more or less, lying and situated at and being comprised
in Mouza — Mahisbathan, J.L. No. - 18, Re. Su. No. 203, Touzi No. 147, in
C.S. Plot Dag No. 221 corresponding to R. S. & L.R. Plot Dag No. 166,

under C. S. Khatian No. 193, corresponding to R.S. Khatian No. 210,

corresponding to L.R. Khatian Nos. 633. 634, 635 & 636, Police Station -
ECPS (formerly under Police Station — Rajarhat), Kolkata — 700102, wi
limits of Bidhannagar Municipal Corporation, under Ward No. 28, u ir
District - 24 Parganas (North)
. Evnclaned ' . al
,1} Copy & ¢S Panclha , Vide c.S. Khakion No. A9 r_)’\

QCAQQ & R.&. Panchrn, Vide R.S. Klhokon Ng. 21
ws copd o L-R Plet T vfore mokion -
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AFFIDAVIT

I, Shyamal Kumar Mondal, son of Late Bhimchandra Mondal, aged about
63 years, by Occupation - Business, by nationality Indian, by faith Hindu,
resident of MB 39, Mahishbathan, Salt Lake, Sector - V, Post Office —
Krishnapur, Police Station — ECPS, Ward No. 28, Kolkata- 700102, do

hereby solemnly affirm and say as follows :-

1. That I am the applicant no. 4 of the instant application and as such
I am well conversant with the facts and circumstances of this case.

This is true to my knowledge.
2. That 1 am empowered by the other applicants to swear this affidavit
on their behalf too.
3. That the statements made in the foregoing paragraph nos. 1,

2,3,4,5,6 and 7 of this application are true to our knowledge and

belief and rest are our respectful submission before this Learned
forum.

Deponent

S hyjoumed an A Mmdef

.y

SK. NAZRUL ISLAM
Area Kelkata

| megn.No. 447/19 (-
\\».‘ Expiry Date

, :

\
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MOUZA - MAHISHBATHAN, J.L. NO. - 18, R.S. NO. - 203

Expiry Date
15.09.2024
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Fax: 2358-4235

Bidhannagar Municipal Corporation
Poura Bhawan, FD-415A, Scctor 111, Salt Lake, Kolkata — 700106

Memo No. 374  /BMC/GS/2024 Date: 2.2. c.z-z.mf

To

i_1-Shyamal Mendal
2.Samar Kumar Mondal
3.Aloke Kumar Mondal
4.Ashish Kumar Mondal

Ref: Original Application No-12/2024/EZ, |4 cottah Mahisbathan Pond turns
into field, BMC steps, in Kolkata, West Bengal Vs State of West Bengal.

Sub:  Mahisbathan, Jatiya Vidyalaya and Surrounding Plot No-MB-73, MB-96 &
MB-99, Hearing on-28.03.2024 at 12 nocn.

With reference to the above and in connection with “Filling up of a Pond” carried out at address?d
location in Mahisbathan, Jatiya Vidyalaya and Surrounding Plot No-MB-73, MB-96 & MB-99, a hearing f«vrll
be held on the 28/03/2024 at 12:00 noon in the chamber of the Commissioner, Bidhannagar Municipal

Corporation, Poura Bhawan, 4" floor, FD-415A, Sector-11l, Salt lake City,Kol-700106.

You are requested to remain present in the aforesaid hearing with all relevant documents is support of

you contention /claims (if any). T
(N ’
A

Law Officer, W.B.L.S

Bidhannagar Municipal Corporation

Memo No. /BMC/GS/2024 Date:

Copy for information to:
1.%:\% {LAW), Bidhannagar Municipal Corporation.
2. airman Borough-04, Bidhannagar Municipal Corporation.
3. Councillor Ward no-28, Bidhannagar Municipal Corporation.
Senior Law Officer & Ex. Officer Assisiant Secretary, Govt of West Bengal, Department of Fishzries,
Aquacu]lifre,_ Aquatic Resources and Fishing Harbours. 1T Building, 31, GN Block. 7% & 8* Floor,
Sector-V, Salt Lake City, Kolkata-700091. (Memoc No-266-Fish/FI-15012(20)/1/2023-
Section(F)Dept.of Fl. Dated-29.01.2024).
5. Member Secretary, WBPCB. Paribesh Bhawan, Salt Lake. Kolkata-106.
6. DL & LRO, North 24 Parganas. (Law/(F-NGT/01/24)/779 ‘DL&LRO(N)/2024.Dated-01.03.2024).
7. Additional District Magistrate, North 24 Parganas.
8. Chief Engineer , Bidhannagar Municipa! Corporation.
9. Joint Municipal Comrnissioner;‘Bidh:mnagar Municipai Corporation.
10. Sri Sanjib Bhattacheryya (S/E), Bidlnal_umgar Municipal Corporation.
11. Executive Engineer (B/P), Bidhannagar Municipal Corporation.
12. Executive Engineer (Demolition). Bidhannagar Municipal Corporation,
13. The Block Land & Land Reforms Officer: Rajarhan Block., Noth 24 Parganas. (Memo No-
359/BMC/GS/2024 Dated-21.02.2024 & 838/BMC G$/2024 Dated-20.03.2024 with a request 1o be

\ -

present at the time of hearing). \
14. IC Electronic Complex. (FIR No-6/2024 dated-10.01 .2024.\& Memo No-BMC/BPN:!

10.01.2024), N\ Vi

15. PA to Mayor, Bidhannagar Municipal Corporation.
16. PA to Commissioner, Bidhannagar Municipal Corporation.

Law Officer, W
Bidhannagar MuniETpaI
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Bidhannagar Muniipal Cosporatior

To,

The Law officer, WBLS,

Bidhannagar Municipal Corporation.

Dated 1st day of April, 2024.

Subject : In respect of Original Applicatio

n No. 12/2024/EZ, w.r.t
the 14 Cuttah Land of Mahisbathan.

Respected Sir,

As per your instruction, we ar

Declaration/Affidavit, what we stated by our Ld. council in the

hearing on 29.03.2024 for your further persuasion.

e submitting herewith in the form of

Thanking You

With regards

% covar Y e M andal -

0/"\'\/ }Ot"’f\ L{ ”\i k

va&%ﬁfb s

Enclo: As above

C) Regn.No. 44
O Expiry Dale
15.09.2024
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DECLARATION/AFFIDAVIT

We, Aloke Kumar Mondal, Ashish Kumar Mondal, both sons of
Late Krishnapada Mondal and Samar Kumar Mondal, Shyamal
Kumar Mondal, both sons of Late Bhimchandra Mondal, all by
faith Hindu, by nationality Indian, presently residing at MB 40,
39, 38 & 39, Mahisbathan, Salt Lake — Sector V, P. O.
Krishnapur, P.S. Electronic Complex Police Station, Ward No.
28, Kolkata — 700102, respectively, do hereby state and declare
as follows;

That we after getting the notice from the Bidhannagar
Municipal Corporation dated 22.03.2024 vide Memo No.
876/BMC/GS/2024 in reference to Original Application No.
12/2024 /EZ, w.r.t the 14 Cuttah Land of Mahisbathan, have
appeared before the commissioner for hearing on 28.03.2024
through our appointed counsel and our so appointed counsel
placed her pleadings/ submissions before the Ld.

Commissioner of Bidhannagar Municipal Corporation.

Basic Pleadings of our counsel on behalf of us being the

recorded owners werc as follows:-

1. - Firstly all the allegations of filling up a po

Mahisbathan was straight way denied.

The title over the property has a clear flow and origi

belonged to one Smt. Bijan Bashini Mondal, w
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Balaram Mondal, both since deccased (through whom the
property was devolved upon us being the present
recorded owners) and she had purchased the said land
as “Shali” by classification, by virtue of two scparatc
indenture executed in the year 1941, from the then C.S.
recorded owners namely Santosh Kumar Mondal,
Biswanath Mondal and Bipracharan Mondal. In the
“Tapashil” (Schedule) of both the deeds of 1941, the land
transferred under C. S. Dag No. 221, clearly described
and mentioned as “Shali” by classification and also in the
C. S. Parcha of the C. S. recorded Owners soO
abovenamed, vide C. S. Khatian No. 193, the entire C. S.
Dag No. 221 (corresponding to R. S. & L. R. Dag No. 166)
was clearly classified as “Shali Thus it is crystal clear that
the classification of the scheduled land was “Shali” from
the very beginning i.c. since the framing of oldest ROR
(Record of Right) framed at the time of C. S. Zarip
(popularly known as Cadastral Settlement Zarip).

Photocopies of the said C.S R.O.R. and two registrar
Bengali Saf Kobala arc annexed herewith collectively
marked with Letter “A”.

3. That it was pleaded that at the time of framing the
Revisional Settlement ROR in the name of Late Bijan
Bashini Mondal (our predecessor in title) under R. S.
Khatian No. 210 erroneously the said land measuring 26
decimals classified as “Doba” to its entirety instead of
“Shali”, It was highlighted there that a piece of land

under classification “Doba” can't be the area of 06

hes AR PN

decimals, if the exhausted limit (9 decimals max) of't 5
partjicular classification is taken into consideraty N M LS " \I_,
. ‘
e most surprising fact is that at the time of fi LUty
rauh giv“ e ..m <,

“Doba” to “Pukur” considering the area of |

presently the land is classified as “pukur”.
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3.

Ph°t°°°PiGB of the said R.S and L.R. R.O.R. are

annexed herewith collectively marked with Letter
“B)l.

It was further pleaded that after getting the Notice u/s
4C(S) of WBLR Act, 1955, dated 09.01.2024 vide Memo
No. 22/ BLLRO/RHT/2024 from the B.L.& L.R.O, we
being the land owners obtained and accumulate the C.
S., R.S. and L.R. Record of Rights. Upon perusal of the
same, we were surprised to find that the said land has
been erroncously classified as ‘doba’ (by penning through
the then existing word Shali) and then classified as ‘Doba
and pukur’ at the time of framing R.S. and L.R. Record of
Rights, respectively. Such fact came to our knowledge

after receipt of the aforesaid notice from B.L.& L.R.O,’
dated 09.01.2024 and after receiving the said notice from

the office of the BLRO Rajarhat, I have submitted the

reply to that notice before the said BLRO office for

compliance of the notice and as such, the applicants had

no previous knowledge of such error in classification of

the said land.

Photocopies of the said notice and representation are
annexed herewith collectively marked with Letter
“C”,

It was further submitted that there exists no pond in R.
S. & L. R. Dag No. 166, neither in past nor in present and
out of the total land comprised in R. S. & L. R. Dag No.
166, a portion/s was donated by our predecessor to a
school namely “Mahisbathan Jatiya Pathshala” and a
club namely “Dr. Bidhan Chandra Ray Smriti Sangha®

and they are in their respective possession for th/@/ ash "

erroncous classification in consecutive RORs,

a consultation with our advocate took necessary ‘
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fili ;
ling an application u/s 50(1)f of WBLR Act, 1955 before
the B.L.& L.R.0, Rajarhat, though our Ld. Counsel on

05.02.2024 and the same is pending for adjudication and
diSposa_l_

Photocopy of the said application is annexed

herewith marked with Letter “D”.

That it was also submitted by the said advocate that We
being non prudent persons never felt the necessity of
having C.S. & R. S. Parcha issued in the name of our
predecessor in interest but after receiving your notice
from B.L. & L.R.O, Rajarhat, we have withdrawn the
certified copies of all the necessary RORs of different
settlements and got the clear view and knowledge of the
erroneous alteration of classification of the land
comprised in R. 8. & L. R. Dag No. 166. We had no
previous knowledge of such error in classification of the

said land, thus steps were not taken as per Law

It was also submitted that from the official website of the
National Green Tribunal Eastern Zone, we have come to
learn that The Hon'ble National Green Tribunal Eastern
Zone Bench, Kolkata had on its own motion, upon taking
cognizance of a news article titled ‘l4-cottah
Mahisbathan pond turned into a field, BMC steps in’
published in the national daily, namely Times of India’
on 05.01.2024 (hereinafter referred to as ‘said article’)
initiated a case registered as Original Application being
O.A. No. 12/2024/EZ and after getting such knowledge
we have filed an application before the said Hon'ble

National Tribunal for addition of parties as Respondents

to the said O. A. for meaningful adjudication of the m
Ry

application, vide IA No. 22 of 2024, which is also pengi
o .

for adjudication.
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Thus, it ;

v 1t 18 .

& clear and concise that the said land under
ISpute was never been a pond Thus th tion of
ey pond. Thus the questio

ging land classification does not arisc here and the

allegation of illegal filling of pond is simply being denied
by us. As we have done nothing beyond our scope and
legality, the question of taking legal action by your

authority against us, has no relevance in this case.

That the statements made in paragraphs No. 1 to 8 are true to our
knowledge and rest in paragraph no. 9 is our humble submission
and we do sign this declaration/affidavit on day of /$¢~ April, 2024

at chamber of the Advocate in the following witness.

Witnesses:-

1 v & omarusnoa Mondal

wSlagom S Mend(

2. _ WQA«L& ﬂ:ﬁ

DEPONENTS '
Identified by me

?ZE%&%ETPHT?H)

Advocate

rz[1224 | 200

SOLEMN L\:AFHRL"-.@

cclarod %em me
enlificauon Agn
-
TARY

n. DAS GUPTA /ﬁ
C.M.M. Court . | AR P
Govi W.B i .
N. DASGUPTA |
Notary ' \ ‘\g
Regn. No. 0C6/2022 “ N
1. Bankshal staol
Calculta-700001
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BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL,
EASTERN ZONE AT KOLKATA

O.A 12 of 2024 /EZ

In the matter of :

In Re : ‘14 Cottahs Mahisbathan
pond turns into field, BMC steps, in
Kolkata West Bengall.

e S Applicant

Vs

Principal secretary Department of
Environment & Ors.
....%%...Respondents

COUNTER AFFIDAVIT

ATREYA CHAKRABORTY
Advocate
C/o Mr. Kallol Basu, Advocate
B.N. Basu and Co. (Solicitors)
21 Floor, 6 Old Post Office Street,
Kolkata - 700001,
Enrolment Number:
F /251412387 /2022
Email: atrchakraborty@protonmail.com

Mob: +91 9073349916
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